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Bhopal, the 14th February 2011

F. No. 9-1-83-B-XXI.-—In Exercise of the powers conferred by Section 35 of the Court-fees Act, 1870 (No.
7 of 1870). the State Government, hereby Makes the following amendment in this department's notification F. No.
9-1-83-B-XX1, dated [st April, 1983 which was published in the Madhya Pradesh Gazette (Extra-ordinary) on the

same date, namely —
AMENDMENT
In the said notification, for the words “rupees six thousand”, the words “rupees twenty five thousand” shall
be substituted.

By order and in the name of the Governor of Madhya Pradesh,
A.J. KHAN, Secy.
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